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It is not known whether MP for cdndonation. of
delay has been accepted by the Hon'ble~V§ce Chairman. -

-

| IEENERA Thb'rauieu=pe£ﬁ€ion has been filed mainly on the

ground that the Tribunal did not take into bonsideration
" the full facts and cipqumqtépcas qfftha casg while
hdaliuering the judgment in that tha Tribunail did not
"'consider "the fact ‘Bf thﬁt.rquieu of ths orders of the
appellate authdrity can only be made within six months.
In’ fact, the application of Rule 29 of the .£cs (ccA)
Rules has bean duly examlnad in. the Judgment dated N
16.3. 1993 uhlch is sougp'iétto be reu.wuad in the M
present petition. It is/necessary. for the Tribupal
in hearing petitiocns purported to be filed under
Article .226 to go intp sach and svery minor details
_ mentioned in the application. Hence, 1 find that
there is no erior apparent on the Face of record and
the applicant can certainly filé an appeal in the _

Apex Court if he is aggrleUed by the order of the
Trlbunal. o -

. ;fhe~RR mey, therefore,~be rajected. -
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Hon'ble Vice Chalrman,.
« Jodhpur Jal ur °. ..




